Venkatapuram Branch

I de @ [UIRETITY 1 . 2002, o sop ronc, verkatapucam
bl Bidll Secunderabad, Medchal Malkajgiri- 500015

[Rule - 8 (1)]POSSESSION NOTICE

WhereasThe undersigned being the Authorised offcer of Union Bank of India, Venkatapuram
Branch, under the Securilsation and Reconslruction of Financial Assets and Enforcement|

SME Centre, SECUNDERABAD,
PATNY CENTRE,SECUNDERABAD 500003

PH.No : 040-27883524 Email: sbi.05015@sbi.co.in

ble Property)
Wnere as The under signed being the Authorised officer of the State Bank Of India, SME|
Centre, Secunderabad under the Securitisation and Reconstruction of Financial Assets and

HYDERABAD |

Section 13(

MR.Vijay y Govi
Reddy, H No:2-68/1, Telephone Exchange Back, CBIT, Aziz Nagar Ranga Reddy Dist Telangana
and Co-obligant Mrs. G Suvama Wio G Suchakar Reddy, H No: 2-68/1, Telephone Exchange
Back, CBITAziz Nagar,Ranga Reddy to repay the amount mentioned in the notice being

Interest,

13(12) read with Rule 3 of the Security Inerest (Enforcement) Rules, 2002 issued a Demand|
INotice Dated 02.04.2024, calling upon the borrower:Mis SAI VANI EDUCATIONAL SOCIETY,
#3-4-809/1/A, Street No.1, Barkatpura, Hyderabad -500027.Borrower and Guarantor: B,
[Suman Kumar #17-1-391/5/482, Singarei Colony, Saidabad, Hyderabad - 500059. 2) B,

Shiva Lingam # 17-1-391//482, Singarei Colony, Saidabad, Hyderabad -

Rs.17,40,3501 R
rom the date of receiptof the said notice.
‘The borrower having failed to repay the amount, notice is hereby given to the borrower and the,

Forty Thousand Three )

500059. 3) B. Shiva Lingam So Laxmaiah # 17-1-391/S/482, Singereni Colony, Saidebad,
Hyderabad — 500059. 4) Smt. B. Vani W/o B. Suman Kumar # 17-1-391/S/482, Singareni
(Colony, Saidabad,Hyderabad - 500059, 5) Sri. M. Chandra Mohan Sio M. Bansial 717112,

said rules on s 04-06-2024.

and any ealings with the property will be subject to the charge of the Union Bank of India,

13oftheAct inrespect

Description of immovable Property.
Property No1:All thatthe pot bearing no.7, in Survey no 4 admeasuring 200 5. yards or 1672
q.ms . ituated at Aziznagar Village, Moinabad Mandal, Ranga Reddy District i thr name of G|
Suvarna and bounded by North:Plols o 1 and 12,South 15 wide road, East Plotno. 8 West Pot
1106 Property No Al hat the plot bearing no.6, in Survey no.4 / admeasuring 110 sq. yards o
91.96 sq.mis . situated at Aziznager Vilage, Moinabad Mandal, Ranga Reddy in the name of G.
SuvamaDistrictand bounded by :North:Plots no 11 and 12.South :15 wide road EastPlotno. 7,
West Neighbours plot
Date:04.06.2024
Plage : Hyderabad

AUTHORISED OFFICER,
Union Bank of India

Road Beside Challa Nursing Horre, Ameerpe, Hycerabad 5mm|s 6) Smt .
Rajitha Wio K , Goshamahal, Nampally, Hyderabad-500012. 7) Sti Kanta
Vijayendra #14-386, Arya Samaj Goshamahal Nampally, Hyderabad — 500012AIC.
No.62461209280 | 40321665714 to repay the amount mentioned in the notice being
Rs.54,47,629]- (Rupees Fifty Four Lakh Fourty Seven Thousand Six Hundred and Twenty Nine
o 31.03

IL} HDFC BANK
We understand your world
Retail Portfolio Management at HDFC Bank Ltd, 1st Floor, I-Think Techno Campus,
Kanjurmarg (East) Mumb:
SALE NT MATION AND PUBLIC NOTICE FOR SALE
URI S PLEDGED TO HDFC BANK LTD.
The be\ow memmned Borrowers of HDFC Bank Ltd. (the “Bank’) are hereby notified
regarding the sale of securities pledged to the Bank, for availing credit facilfies in the
nature of Loan/OverdraftAgainst Securities.
v

Registered Office: HDFC Bank House,
Senapati Bapat Marg, Lower Parel (West),
Mumbai - 400 013 and having one of s offce as

per agreed loan terms, the below loan accounts are in delinquent status. The Bank has|
issued mulple notices to these Borrowers, including the final sale nofice on the below-
mentioned date whereby, Bank had invoked the pledge and provided 7 days'time to the|
Borrower to repay the entire outstanding dues in the below accounts, faling which, Bank

monpay, 10 June 202 Business Standard

BLIC NOTICE
TO WHOMSOVER Y CONCERN
This is to inform the General public that following Share Certificate(s),
of LINDE INDIA LTD. having its Registered Office: Oxygen House,
P43, Taratala Road, Kolkata, West Bengal-700088.
Registered in the Name(s) of the following Share holder(s) has/have.

Name of the | Folio No. | Certificate|  Distinctive Shares
No.is : N
Indrajit | 2012279 | 418034 | 6528677 - 6528684 g
i 8804085 - 8804092

(.;r%v': dial 11589933-11589943 | 11
akore 18369943-18369943 [ 1
& 18369917-18369926 | 10
Kapila 18369937-18369941 5
Indrajit 18360042-18309942 | 1
Thako]re 1561708 - 15 18
15360077-15360896 | 10

of the said noice.

further notice inthis regard.
The Borrowers have neglected and failed to make due repayments, therefore, Bank in
exercise of s rihts under the loan agreement as a pledgee has decided to sell dispose|
offthe Securiies on orafter 17° June 2024 for recovering the dues owed by the Borrowers|
tothe Bank. The Borrowers are, also, notifed that, i at any time, the value of the pledged

The Public are hereby cautioned against purchasing or dealing in any
way with the above referred Share Certificate(s).

Any Person(s) has/have any claim in respect of the said Share Certificate(s)
should lodge such claim with the company or its registrar & transfer
agents KFin Technologies Ltd, Selenium Tower-B, Plot No. 31 & 32,

further inthe ficiency in th

Financial t, Nanakramguda, Hyderabad,

having P
and that

(4)of13}

(1)
calendar day, without any further notice inths regard. The Borrower(s) shallremain liable|
1o he Bank for repayment of any remaining outstanding amount, post adjustment of the|

June of the year 2024.

The borrower/guarantor in particular and the public in general are hereby

cautoned ot to deal with the property and any dealing with the property will be subject to the
ME Centre 54,

6291

(Rupees Fifty Four Lakh Fourty Seven Thousand Six Hundred and Twenty Nine Only) as on
31 97,031)-

13

ARFAES|
DESCRIPTION OF THE IMMOVABLE PROPERTY

PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruplcy Board of India (Insolvency
esolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF RAAMA PAPER MILLS LIMITED

[All That Piece and Gts or 0.80 Hectares, in|
Survey No 27312, situated at KUNTLOOR Village, Hayathnagar Mandal, Ranga Reddy Distric,

[NORTH:Forest land, SOUTH:Other's land EAST.Other's and, WEST:Sy. No. 27312,
Property belonging to WS SAI VANI EDUCATIONAL SOCIETY, vide Registered Deed Of
il 01 p

| Loan Outstanding | Date
Ne| Account Borrower's Name Amountas on | of Sale
(N1 Number 5" June 2024 | Notice

1 [XXXX2749 | DHARANALAKOTA VEERAVENKA 1,56,599.07 |06-06-2024|
[ HNUCHAKRADARAAY

2 |XXXX2826 | KODE NAGARPAMMA 5,22,993.78 [05-06-2024]
Date : 10.06.2024

Sdi-
Place : ANDHRA PRADESH HDFC BANK LTD.

Sd-Authorised Offce,
STATE BANK OF INDIA

insolvency resolution process of Corporate Insolvency Resolution Process

(CIRP) Lo. 4" Decomber, 2024

- RELEVANT PARTICULARS Date:04-06-2024
[1. [ Name of corporate debior Raama Paper Mils Limited
[2. [ Date o incorporation of corporate | 4" December, 19
geblor
[3 [ Authority under which corporate The Registrar of Companies,
debor is incorporated / registered | Uttar Pradesh, Kanpt
[4- [ Corporate Identity No./Limited Liabilty| L27104UP1985PLC007556
Identification No. of corporate deblor
5. [Address of the registered office and | Registered office:Najibabad Road, Kiraipur
principal office (if any) of corporate | District, Bijnor-246 731 Uttar Pradesh
deblor
Corporate Office
314, Deepshikha Building, 8,
Rajondra Place, New Delhi-110 008
6. [ Tnsalvency commencement date in | 7 June, 2024 being the date of
respect of corporate debtor pronouncement of Order by the Hon'ble
National Company Tribunal, Allahabad
Bench (8" June, 2024 being the date
of receipt of Order through email
[7. [ Estimated date of closure of 180 days’ from the date of commencement

[8. [ Name and regisiralion number of the
insolvency professional acting as
interim resolution professional

r Sandeep Kumar Agrawal
Registration No.
1BBIIPA-001/1P-PO1135/2018-2019/11828

‘Address and e-mail of the interim
resolution professional, as registered
ith the interim

‘Adaress 523, PockelE, Mayur Vinar
Phase-2, Delhi-110 091
Email: ipsan,

[10. [ Address and e-mail 1o be used for | Address:523, Pocket-E, Mayur Viiar
correspondence with the interim Phase-2, Delhi-110 091
resolution professional Email: cirp.raamapaper@gmail.com
[11. | Last date for submission of claims | 21* June, 2024

Glasses of creditors, f any, under
clause (b) of sub-section (6A) of
section 21, ascertained by the
interim resolution professional

Not Applicable

.| Names of Insolvency Professionals

identifid to act as Authorised
Representaive of creditors in a class
(Three names for each class)

Not Applicable

(@) Relovant Forms and
(b) Details of authorized
are available at

Wb Ik werw 1661 gov in/on/home/downloads
Not Applicable [as per information available
with Interim Resolution Professional]

Notice is hereby given that the National Company Law Tribunal has ordered the

corporate insolvency resolution process of the Raama Paper Mills
Limited on 7" June, 2024 being the date of pronouncement of Order by the Hon'ble National
Gompany Tribunal, Allahabad Bench (8" June, 2024 being the date of recoipt of Ordor
through email]

‘The creditors of Raama Paper Mils Liited, are hereby called upon to submit their claims
with proof on or before 217 June, 2024 to the Interim Resolution Professional at the address
mentioned against Entry No. 10.

‘The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by elecironic means.

false or misleading
sd-

ieep Kumar Agrawal

Intrim Resalution Prolesslonal in respect of

Paper Mills Limited

o No. IBBUIPA00VIP-FOT 380018 201611650

AFA No, AR1/1G58I321071 2041105450, Valld 1 7+ Decomber 2054

Date : 10.06.2024
Place: New Delhi

Personal Finance,
Insight Out

Personal Finance,
Monday to Saturday

To book your copy,
sms reachbs to 57575 or
email order@bsmail.in

Business\Standard

Years of Insight

CAUTION NOTICE

TO GENERAL PUBLIC

My client Sri Syed Kareem Moiuddin Shah and
Mirza Sajid ali Shariff Both R/0.H.No.51, First
floor, Sikh Village, Secunderabad
Cantonment, filed a Suit for Partition and
Declaration to declare the Regd.Sale Deed
Doct.No.767 of 2015 Dt.10-07-2015 as Null
and Void and not binding on my clients vide
0.8.No.53 0f 2023. Along with the said Suit my
clients also filed an 1.A.01 of 2023 for not to
alienate the said property to third parties.
Mean while the Branch Manager, Allahabad
Bank (Now merged with Indian Bank) Koti
Branch published a Sale Notice Dt.24-05-
2024 in respect of the said property in a News
Paper "Business Standard" inspite of
pendency of the said suitin court.
Even then Indian Bank authorities have
intentionally published Sale Notice in respect
of my clients' Property which is subject
property of the said suit even though the Bank
having three more mortgaged properties
which were more valuable properties than the
property of my client, only to deprive my
client's legitimate right over the said property.
Therefore all the general Public are hereby
informed that not to make any kind of
transaction with Indian Bank, Koti Branch,
Hyderabad in respect of the above said
property. Inspite of this Caution notice, if
anybody enters into any sort of transaction
with the Bank, they will be on their own risk and
my clientwill not be binding on the same.
Y.SRIHARI Advocate
Office at H.No.8-1-110/111 Shivajinagar
Secunderabad - 500 003

| sBFC
POSSESSION NOTICE

(As per Rule 8(2) of Security Interest

500032, Within 15 Days of Publication of this notice.
After which no claim will be entertained and the company may proceed
to issue duplicate Share Cerlfcale(s) o the registered holder(s),
ame of legal claimant:
Indrajit Govindlal Thakore &
Kapila Indrajit Thakore.

Place: Mumb:
Date: 10-6-2024.

IL} HDFC BANK

We understand your world
Retail Portiolio Management at HDFC Bank Lid, 1st Floor, I-Think Techno Campus,
Kanjurmarg (East) Mumbai — 400042,

SALE INTIMA' N AND PUBLIC NOTICE FOR SALE
OF SECURITIES PLEDGED TO HDFC BANK LTD.
The below mentioned Borrowers of HDFC Bank Lid. (the *Bank’) are hereby noffied
regarding the sale of securites pledged to the Bank, for avaiing credit faciites in the
nature of Loan/Overdraft Against Securites.

D

Registered Office: HDFC Bank House,
Senapati Bapat Marg, Lower Parel (Wes!)
Mumbai - 400 013 and having one of its office as.

BEFORE THE HON'BLE NATIONAL COMPANY LAW TRIBUNAL
HYDERABAD BENCH AT HYDERABAD
C.P. (CAA) NO. 17123012024
IN THE MATTER OF COMPANIES ACT, 2013
IN THE MATTER OF SECTIONS 230 TO 232 OF
THE COMPANIES ACT, 2013

AND
ALL OTHER APPLICABLE PROVISIONS OF THE SAID ACT
IN THE MATTER OF SCHEME OF ARRANGEMENT

BETWEEN
SOFTSOL INDIALIMITED
(DEMERGED COMPANY)

AND

COVANCE SOFTSOL LIMITED
(RESULTING COMPANY)
AND

THEIR RESPECTIVE SHAREHOLDERS AND CREDITORS
SoftSol India Limited (‘Demerged Company’) a Company incorporated under the
provisions of Companies Act, 1956 bearing CIN L72200TG1990PLCO11774, [PAN
AAACN7328P] and having Registered office siuated at Plot No. 4, Infocity, Madhapur,
Hyderabad -500032, Telangana, India. ... First Petitioner/ Demerged Company
NOTICE OF HEARING OF THE PETITION
A Company Petiion under Section 230, 232 and other applicable provisions of the
Companies Act, 2013, for sanction of Scheme of arrangement between Softsol India
Line (Demerged Copany)And Covance SfislLinied (Resuling Compeny)snd
their
May, 2024 was adrited on the 31st May, 2024 and the said petiion is now fixed o
hearing before the Hon'ble National Company Law Tribunal, Hyderabad Bench at
Hyderabad (‘NCLT')on 18th July, 2024.
Any person desious of supporiing / opposing the said pefition should send to the NCLT
and petiioner's authorized representative, nofice of hisherfs intention, signed by
him/herits or hisiherlits advocate, with hisierts name and address, so as o reach the
NCLT and pelitioner's authorized representative not ater than two days before the date
fixedfor the hearing of the petition’.e 18th July, 2024. Where such person seeks to oppose
the pefiton, the grounds of oppositon or a copy of hisiherits affidavit shal be fumished

Acopy of the petion 2

sd-

M.Vijaya Kumar

Company Secretary in Practice

Authorized Representative for the Petitoner

AddessParamesyorsAprier, # 636266 Flor,
and Nagar, Khairatabad, Hyderab

per agreed loan terms, the below loan accounts are in delinquent status. The Bank has
issued multiple notices to these Borrowers, including the final sale notice on the below-
mentioned date whereby, Bank had invoked the pledge and provided 7 days'time to the
Borrower to repaythe entire oulstanding dues in the below accounts, failing which, Bark

The Borrowers have neglected and failed to make due repayments, therefore, Bank in
exercise of s rights under the loan agreement as a pledgee has decided to sell dispose
ftor 17°.J

to the Bank. The Borrowers are, also, notified that, if at any time, the value of the pledged
deficiency in the

calendar day, without any further notice in this regard. The Borrower(s) shall remain liable
o the Bank for repayment of any remaining outstanding amount, post adjustment of the
proceeds from sale of pledged securites.

Borrower's Name.

XXXX2744[PRASAD TV
XXXX0115 |AMBIKA PRASAD SANGHI
(XXX0476 [MOHOMED ZIAUDDIN KHAN

XXXX2670|KUMAR SHYAMSUNDER ASWANI

XXXX'/SDZ‘BORUSU YESU VEERA PRASAD

Date : 10° June 2024

Place : TELANGANA

1,23,907.65
2,62,063.14

R EEERS
| [[5e
=

Sdi-
HDFC BANK LTD.

SANGHI SPINNERS INDIA LIMITED
CIN NO. U74110TG1992PLC013686
Regd. Office : Sanghi Nagar, Koheda Village, Abdullapurmet Mandal,
\ga Reddy District, Pin — 501 511, Telangana
NOTICE OF EGM REMOTE E-VOTING AND BOOK CLOSURE FOR
EXTRA-ORDINARY GENERAL MEETING

NOTICE is hereby given that Extra-Ordinary General Meeting of the company
will be held on Thursday 4th July 2024 at 11 a.m. at Sanghi Nagar, Koheda
Village, Abdullapurmet Mandal, Ranga Reddy District, Pin — 501 511, Telangana
to transact the business as mentioned i the Notice of EGM. The Register of
Members and Share Transfer Books of the Company shall remain closed from
28th June, 2024 to 4th July, 2024 (both days inclusive) for the purpose of EGM
The Notice of Extra-Ordinary General Meeting has been sent to the Members
at their Postal Addresses registered with the company on 08.06.2024.

Date :08.06.2024

Place - Hyderabad S Viaysanananagnal com Noble sz

SBFC Finance Limited

Registered Office:- Unit No. 103, First Floor, C&B Square, Sangam Complex, KENDRA
Village Chakala, Andheri- Kurla Road, Andheri (East), Mumbai-400059.

Tn the Court of WS, NEELAM SINGH,
DISTRICT JUDGE (COMM-02), (South-East)
at Room No. 14, BLOCK-1, Saket Courts
Complex, New Delhi.

Suit No. CSICOMMI1005/2023
WIS SINGER INDIA LTD. . Plaintiff
WIS DURGA BAI HAHILA SISU VIKASA
....... endant
5R1 LAKSHIIL MANAGER

MAHILA PRANGANAM, M/S DURGA BAI

Rules, 2002) MAHILA SISU VIKASA KENDRAM,

Pursuant f section 108 of the C ct, 2013 read with the

rules made there under, the Company is pleased to provide to its members the

facility to exercise their right to vote by electronic means on all the resolutions

through Remote e-voting services provided by KFIN TECHNOLOGY PRIVATE

LIMITED. The members holding shares, on cut-off date i.e. 27th June 2024

may cast their vote electronically to transact the business set out in the Notice

of EGM.

The details pursuant to the provisions of the Companies Act, 2013 and rules

made there under are given here under:

1. Date of Completion of sending Notice of EGM: 08.06.2024

2. The date and time of commencement of remote voting through electronic
means: 30th June, 2024 at 9.00 a.m.

3. The date and time of end of remote voting through electronic means: 3rd
July 2024 at 5.00 p.m.

4. Voting by electronic means shall not be allowed beyond 5.00 p.m. IST 3rd
July 2024

SBFC Finance Li

Enforcement f Security Interest Act, 2002 and in exercise of the powers conferred nder secton 13 (12) read with Rule 8 of the Securly Interest
(Enforcement) rules 2002 issued Demand Notices upon the Borrowers/Co-borrowers mentioned below, to repay the amount mentioned in the

nolice within 60 days from the date of receiptof the said notice.

The borrower/Co-bortowers having failed o repay the amount, notce is hereby given to the Borrower/Co-borrowers and the public in general that
the undersigned has taken possession of the property described herein below in exercise of powers conferred on him/ her under Section 13(4) of

the sid Actread wilh Rule 8 o the sadrles on the beowmenined daes
erty will be subject to the charge of SBFC Finance Limite

notto deal with the property and any dealings with the prop-

of summons it is hereby notiied that if you
shall not defend the case on the 09.07.2024]
the day fixed for file a written statement within
30 days and appear in this court, it will be
heard and determined ex-parties

Given under my hand and the seal ofthe Court
this 06.06.2024

sd-
DJ COMMERCIAL-02.

Name and Address of Borrowers &

Date of Demand Notice te of Possession

Description of Property(ies) &

Amount demanded in

(South-East)

Possession Notice (Rs.)

1. M/S. SRINAGA SAI MANIKANTA KIRANAM , H.No.-3-|
2-56/3/1, Kinnerasani Theater Road, Khammam, Telangana-|
507003. 2. GAREPALLI PRAVEEN KUMAR, 3. GAREPA
LI LAXMI, 4. GAREPALLI ASHOK KUMAR 5. GAREPAL-|
LI JAGADEESH, 6. GAREPALLI SIREESHA?,
GAREPALLI MOUNIKA, H. No. 3-7-182/12/1, Plot No.8,
Sy. No. 143,144,147, Pumping Wel Road, Khammem,
 Telangana- 507003.

Demand Notce Date: 5th January 2024

Loan No. 11238 (PR00615898), 14079 (PRO0621133)&|
26963 (PRO0736130)

'Allthe piece and parcel of Residential House bearing
Door No. 3-7-182/12/1, Plot No. 6 part, admeasuring
L+{ 140 5q.yds., out of Khamma Survey No. 143,144 & 147,
siuated at Sundaraiah Nagar, Khammam Corporation
limits and District and property bounded as under-
' North- House of D. Jeevan in Plot No.5( H. No. 37-
182112), South- 30 Feet Width Road, East- Vendor's
Plot No. 6 part, West- M. Trveni H. No. 3-7-182/11/D, on
Plot No. 7 & H. No. 3-7-182/11/6 of A. Jyothi

Date of Possession: 4th June 2024

CAUTION NOTICF.

Rs. 20,95939+
(Rupees Twenty Nine
Lakh(s) Ninety Five
‘Thousand Nine Hundred

TO GENERAL PUBLIC

My client Sti MSA Shariff Sio. Lafé
Hussain All, Occ: Ex-Army, Rig

‘Thirty Nine Only) First Floor, Sikh Village, Seglinderabad|
Cantonment, filed an Injyhction Suit|
against Anos Ay Pharmf and ofrers

The Borrower' (8)of section 13 of the

L in respect of e avalabl

5. The Notice of EGM is available on KFinTechnology Private Limited website

6. Members who opt for remote e-voting can't participate in physical voting
process and vice versa those who participate in physical voting shall not
cast their vote throu However, members can attend
and participatg,

or voting through poling paper will also

proceedings.
7

ade available at

Sanghi Spinners In
Sd-

foce
Date

Hyderabad

-
Anjana Sanghi
10.06.2024 Director

PUBLIC ANNOUNCEMENT

Board of India
(quuldancn Process) Regulations, 2016)

FOR THE ATTENTION OF THE STAKE HOLDERS OF

M/s TIRUMALA HILLS ASPHALT PRIVATE LIMITED

Particulars Details

Place: Khammam
Dated: 10-06-2024

5d/- (Authorized Of

al tht House bearing O, consising
SBFC Fil

of ground floor with a

23

1| Name of corporate deblor Tirumala Hills Asphalt

2. | Date ot i corporate deblor_| 12-08-2020

UNDARAM

REVISION OF PRODUCT LABELLING (‘RISK-O-METER") OF SCHEMES OF SUNDARAM MUTUAL FUND
NOTICE is hereby given to the investors / unit holders that pursuant to SEBI circular no. SEBVHOMMD/DF3/CIR/P/2
dated October 05, 2020 the Risk-o-meter of the schemes of Sundaram Mmua\ Fund (“the Fund") shall stand revised as under.

Sft. and fist floor fth a plinth po
adm.800.00 S, totalf adm. 1280 Sft. on|
a land adm.200.00 fbq.Yds. situated af
Chandulal Bowj, Sikh Village,|
Secunderabad antonment, vide|
0.5No.482 of 20 on the fe of thel
Horle XI dunor il Judge. Ciy Ci

In the said Suit my
[ppiication fo grant o

c\lem ‘also fled an

d the Hon'ble Court

Exsting Risk

el h
Name of the Scheme pnrlfalm ason Apﬂl 3» 2024)

= Interim Orders, 3
the Partis in the

Sundaram Liquid Fund

Investors are requested to note that, apart from the chango in (hc Risk-0- mclcvs as stated above, there is no other change in
the scheme features including nature, investment objective, asset allocation pattern, terms and conditions of the above-

mentioned Schemes.

All other terms and conditions of the Scheme Information Document(s) / Key Information Memorandumis) / Statement of

Additional Information will remain unchanger

This addendum forms an integral part of the Scheme Information Document (SID) / Key Information Memorandum (KIM) /
Statement of Additional Information (SAI) to the schemes of Sundaram Mutual Fund as amended from time to time.
For Sundaram Asset Management Company Ltd

Place: Chennai
Date: June 10, 2024

Company Secretary & Compliance Officer

Reied ik 4 e
portolio s on May 31, 2024) said |A. All the ;ﬂ rlies in the said sui
appeared and fleqheir Counter and the
matters coming ul for hearing on 12-06-
2024, Mean whiefhe Indian Bank, Kol
Brach, Hyderabad |D.6) pubished a Sale
Notice DL.24.05.20b4 in a News Paper
“Busiess Standarq inspite of pendency
ofthesaidsuitincol
Even then Indian

nk authories havel

5. | Autharity under which Gorporals debtor s
incorporated / registered.

4| Corporate Ideniity No. / Limited Liabiliy

Identification No. of corporate deblor.

5. | Address of the registered office and

principal office (i any) of corporate debtor

Regisirar of Companies,
ad

U23200TGR020PTC142749

Regd. Office: Flat No.4,

H No. 5.8-29, 4th Floor, Laxmi Sai

am, Fathe Sultan Lane,

Pyt 500 00, Toingan
er office: st Floor, Lakshmipatfi

Nllayam Officers Calony, Housing

Board Golony, Anantapuram,

515 001, Andhra Pradesh.

6. | Date of closure of Insolvency Resolution | 06-06-2024
Process
7. | Liquidation commencement date of 06-06-2024
corporate debtor (order uploaed on 07.06.2024)

5. | Narme and registration number of the
insolvency professional acting as liquidator
5. | Address and e-mail o the liquidalor,

as registered with the Board

Adinarayana Babji Kot
BB 01 1 POLESO0 1201811433
3-1-211 upstairs, Somasundaram
Street, Secunderabad 500003
Email!

fonly
client Mr. MSA Shar
Bank having three Ynore mortgaged|
properties which werk more valuablel
properties than the property of my clent,|
only o deprive my client legitimate right
overthe same property.

Theremre all the gener

even though thel

R Ajith Kumar

10| Address and e-mail o be used for 3-1-211 upstairs, Somasundararn
correspandence with the Liquidator Slreet Sacundsnbad 500003

11 Last date for submissian of claims 06-07-2024
Notice is hereby given that the National Company Law Tribunal,
1 has orderad tho commancement o quidaton of the Ws TIRUMALA HILLS
ASPHALT PRIVATE LIMITED on 0 24 (Orcler uploaded on 07.06.2024).

The stake holders of s 11HUMALA HILLSASPHALT PRIVATE LIMIT

Corporate Office:

For more information please contact:

Sundaram Asset Management Company Ltd
(Investment Manager to Sundaram Mutual Fund)
CIN: U93090TN1996PLC034615

Regd. O

15t & 2nd Floor, Sundaram Towers, 46, Whites Road, £ 3
Royapettah, Chennai-14.
Contact No. (India) 1860 425
(NRI) +91 40 2345 2215 Fax: +91 44 2841 8108.
Wwwsunddrammutua\ com

No. 21 P“u”os Road, Chennai 600 002.

7237,

be on their own risk and my client w!
bebinding onthe same.
K. Santhanam Iyengar

Mutual fund investments are subject to market risks, read all scheme related documents carefully.

ivocate
Flat No.3, Silver Crescent Apls East
Marredpally,

their
st the address mentioned against item N 10.

The financial creditors shall submit their claims with proo by elecironic means anly.
All other creditors may submil the claims wilh the proof in person, by post or
electronic means.

Submission of false or misleading proof of cairs shall airact peraltes.

Sdi-
Adinarayana Babji Kota

Tirumala Hills Asphalt Private Limj

AFA valid till 26.10.20:



kotab
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